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Hon'ble Ajay Johri, A.M.
Hon'ble G.9,.0harma, J.hi.

Heard Sri J.S. Bhutt for the spplicant. :

applicetion on order dated 31.3.8L1 by which the
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[ " petitioner wes removed from services nes been challgng;ft

Cd

—

*fw
%

A copy of the alleged order hasiéggg not be gttached
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: | to the epplication because the cpplicant slileges that
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‘he has not been ygiven the copy uf the seme. It was

contended befo.e us tuet the applicant nas been meking

-

repeated representaetions starting from 5.4.,8L onwards 4
teliing the respondents thet no enguiry wes done
against the opplicent, he is not provided any defence I -
counsel and he nas also not be given cny papers or

chences tu explein nis cese so much so the removal

ocder hes not been given tu nim. The learned counsel
further contended that at the moment he is only praying 4

for issue o direction to the respcndents to give him

the necessary copies of papers of the enquiry <nd the
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copy of the removal order dated 31.3.8L. The applicetion i
is badly time barred end cannot be «dmitted at this

stage. lepected representations made by the applicent
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mginteineble., We do ot feel inclined to give any ﬁiz4 'ﬁ}
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ion a&s requested in the second prayer of the applxcanth‘

3. The application is therefore rejected ot
admission stage. LR
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